




ITEM NO:4 
NATIONAL 

COMPANY 
LAW 

TRIBUNAL 

ALLAHABAD BENCH IA NO. 264/2021 IN 
CP NO (1B)422/ALD/2018 

ATTENDANCE -CUM-ORDER 
SHEET OF THE HEARING OF 

ALLAHABAD 
BENCH OF THE 

NATIONAL 
COMPANY LAW 

TRIBUNAL ON 27.08.2021 AT 10:30 AM THROUGH VIDEOD 

CONFERENCING. 

NAME OF THE 
COMPANY 

VIKAS 
TIWARI V/S M/S JAIN MFG INDIA PVT. LTD. 

SECTION: 60(5) 1BC 
PRESENT 

HON'BLE MR. JUSTICE (RETD.) RA.JESH DAYAL KHARE, 
MEMBER () 

cOUNSEL FOR APPLICANT/ RP : SH. D.N. AWASTHI, ADV. 

COUNSEL FOR BVN TRADERS :SH. SHUBHAM AGARWAL, ADV. 

LA NO. 264/2021 IN CP NO (IB)422/ALD/2018 

The matter was taken up today through V idco Conferencing 

Heard Sh. D.N. Awasthi, Advocate for the Applicant/ RP through Video 

Conferencing, who has filed the present 1A No. 264:2021 in CP No.(IB)422/ALD/2018
U/s 

60(5) of IBC for withdrawal of the CIRP on the ground that all the members of the CoC 

other than M/s BVN Traders have alrcady agreed for withdrawal of the CIRP and now the 

only remaining financial creditor M/s BVN Traders consented for withdrawal proceëdings 

of the CIRP and the applicant as submitted withdrawal Form FA due to payment of his dues 

by him and necessary 
documents for withdrawal of CIRP process has been filed to enable 

him to carry on business and revival/ survival of the company, which fact has been intimated 

by email dated 06.08.2021, a copy of which has also been appended with the present 

applciation as Annexure no.5. 

In view of the submission made, the present application is herehby allowed. 

Accordingly, the present lA No.264/2021 stands disposed off. 

Dated 27.08.2021 JUSTICE RAJESH DAYAL KHARE 
(MEMBER JUDICIAL) 

Typeu by. Auva Prakash Srivastava 

(Stenographer) 


